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None appears for the applicant. Respondents 
are represented through counsel. Time, till 18.6.90 
granted to rile reply, if any, as prayed for. 
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Both sides represented through COUnSS1. 
Time till 19.7.90 granted to file reply, as 
prayed'for. 

18.6.90. 

T U Z 

&rr 

Both sides are represented through 
counsel, Time till 22.8.90 granted to file reply, 
as prayed for, as a last chance. 

19.7. 90. 

TWZ 

Both sides are represented through cOuflSE 

Time till 9.10.90 granted to file reply, as prayed 
for, as a last chance. No further adjournment 
will be granted for the purpose. 

22.8.90. 

Twz 

Both sides are represented through 
counsel. Time till 8.11.90 granted to file reply, 
if any, as a last chance, as prayed for. No 
further adjournment will be granted under any 
circumstances. 

9.10.90. 

TUz 

Both sides are represented through 
counsel. Reply has already been filed. It is 
submitted that the case may be posted for.hearing 
before the court and the rejoinder, if any, will uC 
filed in the meantime. Hence, the case is posted 
for hearing before.the court on 12.12.90 and in the. 
meantime to file rejoinder, if any, as prayed for. 
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5PM & AVH 

26.3.1991 	 Mr.Sivan Pillai — for applicant 

(6 ) 	Mr.TA Rajan 	— for the respondents 

At the request of the learned counsel for the 

parties, list for final hearing on 19.4.1991. 

26. 3.1991 
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5PM & AUH 

flr.Sivan Pillaj — for appint. 

Mr,MC Cherjän 	— for res. 

At the request, list for £urttr direction 
on 21.6.1991. 

20.6. 1991 

5PM & AJH 

Mr.Sjvan Pjllaj — for appint. 

Mr,MC Cherian 	— for res. 

Adjourned to 17.7.91 PO, further hearing. 

21. 6. 91 

SPMAVH 
17.7.9 I 	fr.SIvan Plilol-for applicant. 

M.r.MC Cherlan rAth 1r.V7onter Sr.counzol 

The learned counsel for the respondents has flied .P. 
praying that O.A.484/c) ,9031C1},0*O/C0 and 010/90 thould also be heard 
along iIth this case. It has also been prayed that the C.A. filed In 
O.A.1WOO should be adopted as supplcmcntary C.A. In this case also. 
In the lntcrast of justice m alloy the Li,P, and prayer rndo thcreln 
and direct asfollov:s 

CA flied In O.A.4g4/90 be adopted In this case also. 
the learned counsel for the cIIcsr who has received 

a copy of the C.A. is directed to file rojoinder If any cilthln two tracks 
trlth a copy to the learned counsel for the rozpon!cnts. 

List this case for final hacñng along rith the aforesaid 
four cases on 3.9.1901 as pan beard. No futher &journment villi - 
cjvat 

17.7.01 
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1 1.9.91 MrSivan Plilal, Mr.TRG Warrler,Mr,Cherlon & Mrs.Dandapani 

Heard in part. List for further arguments on 12.9.91 

12.9.91 Mr.Slvan Plilal, MrTRG Warrier,Mr.MC Cherlan & Mrs.Dandapant 

Heard inpart. List 'for further arguments oi 13.9.1991. 

13.9.1991 	Mr.Sivan Plilal for applicant 

Mr.TRG Warner with Mrs.Dandapanl and Mr.Chenlan. 

'I 
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Arguments concluded. The learned counsel for the responden $ 

wishes to file a written argument wIthin two weeks with a copy to tl e 

learned counsel for the applicant who would file reply arguments, If an 

within week thereafter. It is made clear that In case no written argttmen s 

are filed within two weeks, the same will not be accepted later on a d 

$hat the case will be decided on the basis of available documents. 

judgment Reserved.  
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